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CENTPALADMINlSTI<ATIVE TI<1BUNAL 
PRINCIPAL BENCH 

CP No. 223/2008 
ill 

OA No. 2954/2003 

New Delhi this the 31 t;t day of July. 2oog 

0 r-: 

Hon'ble Mr. Justice M. Rarnachandran, Vice Cbainnan(J) 
Hon~ble Dr. Veena Chhotray, Metnber (A) 

l. Hachu Han1, Safaiwala, Group D 

'2. Eric Messey, Clerk, Group C 

4. 

Pretn Kutnar, Mali, Group IJ 

Rajan Yadav, Clerk, Group(.~ 

5. SyatnLal, Mali, Group D 

6. Ratnesh Kutnar, Ma.salchi, Group D 

7. Vikran1, Safa.iwala, Group D 

8. Deep Chand, Cook, Group C 

9. Vijay Kutnar, Waiter, Group D 

10. SanjaY Kumar., Waiter, (}roup D 

11. Sanjay Martin, Waiter, Group D 

12. Praveen Kutnar, Tennis Maker, Group D 

13. Patric Burtnan, Bannan, Group D 

(By Advocate Shri E .J. Varghese ) 

VERSUS 

1. Shri Shekhar Dutt, 
Secretary, 
Ministry of Defence, Govt. of India, 
Ne\.v Delhi, Nortl1 Block, New DeU1i. 

2. Major Gneral K..JS Oberoi, 
Chairman, GOC., Delhi Area, 
Delhi Cantt-11 00010 

. . . Applicants 
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J. Colonol Pr~n1 Kutuar, 
. HtH1onu1r Secreta111, 
Taurus Oft1c.crs institute, 
2/The Mall, Delhi Cantt.llOOlO 

. . . Hespondents 

( By Advocate Sh. Ankur Chhibber proxy Jor Ms . .Jayoti 
Sing h) 

0 R D E R (ORAL) 

( Hon'ble Mr. Justice M. Ramachandran, VC(J) : 

lt is sub1nitted on behalf oft he respondents lhat the .. 

order of the Tribunal has been co1nphed vvilh. Ho\\rev(:r 

both the parties refer to RA, which is pcnd.ing, bei<.n·e the 

Honble Supretne Court. 

2. Therefore in the aJoresaid circunlStances, we do not 

think it is necessary to continue vvith hearing of this CP. 

,, Application is closed but with liberty to applicant to tnove 

appropriately as and \~r.hen need arises. Notices to 

respondents are discharged. 

~ 
(Dr. Veena Clihotray) 
Member (A) 

':rnk' 

(M. Ramachandran) 
Vice Chairman. (J) 




